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V

The

. 1,Craft (Public Health) Rules, 1954

_ge ol the powers conferred by Section 8-A of the Aj
> Atrcraft

o e ¢ “the Indian Airceraft (Public He: Act. ¢
| et 0:l‘h:din in the Mini\'tr()’ ul(.’}'l“vl lealth) Rules, 1946 ;)Lllmlixlx‘c(ll)3"1l(XXll oF B and
" .“(hm-rnl went ‘l Government hL‘l‘ci\\’ mak calth No. F. 14-2/46-P.1 (li) | (WII[ Il e Botifcellon of
7 e Centra! ) L y nakes the following rules -t U, dated the 30th Septembe
10410"‘1'1;:1 as required by Section 14 of the said Act, lmmclyt" fules, the same having been pr?:viousl;
n T
e
PART [
INTRODUCTORY

| These rules may be called the *[Aireraft (Public Health) Rules, 1954]
s, .

2 Inthese Rules, unless there is anything repugnant in the subject or cont
context,—

(1

2)
3)

4)
(5)

(6)
)

(8)

(8-A)

&)

“fﬂrport" i airport designated by State in who i it i
situated as an airport of entry or departure for intematioSe ltemfff(‘) > e
Explanation.—In India an “Airport” corresponds {ona traffic;
declared under Rule 53 of the Indian Aircraft Rul an aerodrome
customs aerodrome. ules, 1920, to be a
“arrival” means arrival at an airport;

“paggage”’ means the personal effects of a traveller or of a member of

the crew;
«Commander” means the pilot-i
e pilot-in-command or other person In-charge

of an aircraft;
«crew”” means the personnel of an aircraft who are employed for duties

on board;

“day” means an interval of twenty-four hours;

«direct transit area” means a special area established in connection with
an airport, approved by the Health Officer concerned and under his direct
supervision, for accommodating direct (ransit traffic and, in particular,
for accommodating, in segregation, passengers and crews breaking their

voyage without leaving the airport;

“Health Officer” means in respect of an airport in India any person

appointed by the Central Government (o be the Health Officer of the
ludes an Additional, Deputy Of Assistant Health Officer

airport, and inc :
appointed by the Central Government to perform the functions of a

Health Officer; .

“Infected aircraft” means an aircraft which under Rules 9(1), 16, 20(1),

24 or 30(1) is regarded as an aircraft infected with an infectious disease;
her infectious disease

“Infected area” in relation to a quarantinable or ot
means any area outside In he Central Government, by

dia, declared by t 1
notification in the Official Gazette, to be infected with such a disease;

- —

1.

Vide S.R.O. 2218, dated 17-10-1955-
2. Amended by Noti. No. F-34-1/64-1H, dated 7-1 1-1969.

[235]
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(10) “infected person™ means a person who is suffering from a quargy,,;
or other infectious disease, or who is believed to be infected |-"mmlmc
a disease: With such
(1 “i.nl'ccliuus disease” means in addition to quarantinable (jge.
disease, declared by the Central Government by Ilntiﬁc;m(; NS, a
Official Gazette to be an infectious disease: "I the
(12) “International voyage™ means—

(@) in the case of an aircraft, a voyage between airports ip
?chilnrics of more than one State or a voyage between air. otrlc
in the territory or territories of the same State if the aircraf? h :
relations with the territory of any other State on its voyage has
only as regards those relations; Tet ot

(b) in the case of a person, a voyage involving entry into the territory
of State other than the territory of the State in which that persgl
commences his voyage; ‘

(13) “Isolation” when applied to a person or group of persons means the
separation of that person or group of persons from other persons, except
the health staff on duty, in such a manner as to prevent the spread of
infection;

3[(13-A) “mainland” means the territory of India excluding the Andaman

and Nicobar Islands;]
“medical examination” includes visit to and inspection of an aircraft and

14
a9 the preliminary examination of persons on board;
(15) “period of incubation” means (a) in respect of a quarantinable disease
mentioned below, the period specified against it—
Yellow fever 6 days
Plague 6 days
Cholera 5 days
Smallpox 14 days
Typhus 14 days
8 days

Relapsing fever
and (b) in respect of other infectious diseases such period as
may be declared by the Central Government by notification
in the Official Gazette to be the period of incubation of that

disease;

(16) “quarantinable diseases” means yellow fever, plague, cholera, small pox,

typhus and relapsing fever;
(17) “relapsing fever” means louse-borne relapsing fever;

3. Ins. by S.R.O. 3650, dated 9-11-1957.
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(1) “suspect” means a person who is considered by -
having been. expos_ed to infection by q quaram}', the Health Officer a5
disease and 1§ considered capable of spreading t;lr;?bl.e 10 an infectious
(18- A)suspected aircraft” means an aircraft which under I‘ilsease;
30(2), is regarded as an aircraft suspected of infecti ules 9(2),. 20(2), or
disease; ection from an infectious

(19) “typhus” means louse-borne typhus;

20) “valid certificate”, when applied to vaccinati '
S 10N, means a certificate

4[(i) conforms to the requirements and
' the mod - .
Schedules II1, IV, and V to these rules:] odel laid down in

(if) 1s 1ssued only to individuals and ¢ i i
annot 1n any circumsta
used collectively; nees be

(iir) is issued in the case of children separately and is not incorporated
in the mother’s certificate;

(iv) 1s completed in English or in French;

(v) 1is signed in the case of an international certificate, by the parent
or guardian of a child who is unable to sign or which bears in
the case of an illiterate person, the mark of such illiterate person,
duly attested by another person to whom such illiterate person is
personally known;

(vi) is signed, in the case of an international certificate issued in
India, in his own hand by a qualified medical practitioner whose
name is enrolled in the Indian Medical Register maintained under
Section 21 of the Indian Medical Council Act, 1956 (102 of 1956).
In the case of certificates of vaccination against cholera and
smallpox issued in India, the approved stamp to be affixed thereon
shall be such as has been approved by the Central Government
and stamp shall be affixed on the certificates by only those persons
who are authorised, either by designation or by name, for this
purpose by the Central Government. In the case of certiﬁc.ates_ of
vaccination against yellow fever issued in India, the vaccinating
centres shall be approved by the Central Government.

PART II
AIRCRAFT ARRIVING

General Provisions
which is on its way to India from any

an aircraft
3. (1) The Commander ok he airport, where he proposes

place outside India, shall send to ofﬁcer In-charge of t
to land in India, a health report stating—

e
4. Subs.by S.0.984, dated 30-3-1963.
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(a) whether any person on board the aircraft is suffering from any iljne
and if so, what its signs and symptoms arc, giving, if possible, the p -
of the illness; and "

(h) whether at any time during the voyage there has occurred on board any
case, or suspected case of a quarantinable or any other infectious disea:g

and if so what that case was.

(2) The report referred to in sub-rule (1) shall be sent—
(a) if the aircraft is not equipped with wireless, by means of cablegram from
ic last place of landing before entering India; and
(b) if the aircraft is equipped with wireless, by means of a wireless message
when it is not less than two hours out from the airport in India, wherg it‘

is proposed to land the aircraft.

(3) The Health Officer of an airport may, if authorised by the general or special
orders gf the Central Government, grant pratique by radio to an aircraft when on
Fhe ba.ms of information contained in the health report received from it prior to
its arrival, he is of the opinion that its arrival will not result in the introduction or

spread of a quarantinable or any other infectious disease.
4.. The Central Government may, by notification in the Official Gazette, direct
that aircraft shall, on entering India from any place outside India, land only at such

airport or airports as may be specified in the notification.

5. (1) If for any reasons beyond the control of the Commander an aircraft lands
elsewhere than at an airport, or at an airport specified under Rule 4, it shall proceed
as soon as possible, without discharging any passenger, Crew or cargo to an airport
specified under Rule 4 or, where no such airport is specified, to a conveniently

situated airport.

(2) If it is impracticable for the aircraft to comply with the provisions of

sub-rule (1), the Commander shall forthwith notify the Health Officer of the nearest
airport and also the nearest magistrate, Officer In-charge of a Police Station or
Government Medical Officer, who shall take such measures to prevent the spread

of infection, in accordance with the provisions of these rules as he may consider
he Commander shall prevent any cargo being removed

member of the crew leaving the vicinity of, the aircraft
be necessary to conform to, or to facilitate the
e. The Commander may take such emergency

he health and safety of passengers and crew.
the Commander shall report the

necessary or expedient. T
from, or any passenger or
except to such extent as may
measures taken under this sub-rul
measures as may be necessary for t
On arrival at the airport referred to in sub-rule (1)
relevant facts to the Health Officer of the airport.

6. (1) The Commander of an aircraft coming from any place outside India or

his authorised agent shall—
(a) arrange for all person
Personal Declaration
I to these rules; and

s on an international voyage on board to complete a
of Origin and Health in the form shown in Schedule
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Q complete and deliver to the Health Offic, roftt i
3 S e X Y 29 c 0 \c

of the Aircraft General Declaration which sh

specified in Schedule 11);

03 5
airport *[the health part
all conform to the model

(2) The Heahh Officer shall have the right to demand if i
scessary. and on sqch a demand having been made it ;]].(11” h? considers 1
the Comm;mder or hx.s authorised agent to produce the ai , ]'.lf 'bt‘ e o O
The commander or his au?mriscd agent shall also sup {\'r'L fd' tf.IUl'mC_)’ i bO_Ok-
equired by the Health Officer as to health conditions ol:{b;)l'l::d (li';‘:ﬁ; ‘l'l‘f“m“‘“""

S ¢ 1€ voyage.

7. When an infected or suspected ai

_ sus arrcraft coming i i
or a healthy aircraft coming from a yellow fever infelc% f(;(’m ey

5 - _ _ ed area arrives at an airport

the Hih(})lf?il}ie; ;na)t: 1}1]nt11 such time as the appropriate measures prescrib?d in‘
the cas o q o ct:r: tb ave been tak.en. require that the passengers and crew of
the aircraft s ot go beyond such limits within the airport as may be specified
i y be specifie

6 .

‘S.bl [(1)]b.The Healtl} Officer .of an airport may, whenever he considers it
desirable su :]ect to medical examination, inspect any aircraft and its passengers
and f:rew on 1ts‘ arrival at the airport. The further sanitary measures which may be
app'hed to the aircraft sha}l be determined by the conditions which existed on board
during the voyage or which exist at the time of the medical examination, without
p.re_]udlc.e to thc? measures W.hICh are permitted by these rules to be applied to the
aircraft if it arrives from an infected area.

7[(2) Where special problems constituting a grave danger to public health exist,
a person on an international voyage may, on arrival, be required to give a destination

address in writing.]
8{8-A. On arrival in an area where mal

develop from imported vectors, the aircraft may
is not satisfied with disinsection carried out at a previous ai

Rule 39-A or he finds live mosquitoes on board.]
Special Provisions relating to quarantinable Diseases
A. YELLOW FEVER

9. (1) An aircraft shall be regarded as infected with yellow fever—

(i) ifit has acase of yellow fever on board, or
(if) if there has been on board a case of yellow fever and, subsequent to
the occurrence of that case, all the measures specified in sub-rule (1)

of Rule 13 have not been taken to the satisfaction of the Health Officer

before arriving in India.
(2) An aircraft shall be regarded as suspected of y
started from or alighted in an airport in a yellow fever1

aria or other mosquito-borne disease could
be disinsected if the Health Officer
rport in accordance with

yellow fever infection if it has
nfected area and has not been

Subs. by S.0. 2710, dated 8-11-1961.
cdia S.0. 2741, dated 3-9-1966.

Renumbered as sub-rule (1) by
Ins. by S.0. 2741, dated 3-9-1966.

Ins. by S.0. 2735, dated 28-8-1965.

s BN 4
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disinsected immediately before the departure from that ai LT
Health - i that airport under
ealth authority of the airport or in another airport subsequent to contro] o
r N = v - . ’ . . . ’\UC p,
:Ilﬁhung and has not obtained a certificate of disinsectisation *[frop el
ol_\ | stating that aircraft after leaving or alighting in the yellow fey Ny office; or
( : . - .. Blotd 8 ) .. N - 'Cf 3
ind before arriving in India has been disinsected in accordance with ”’]”ftch e
cribhe 4 ~ ] C
grcsm.hcq in Schedule VI to these rules, '’[or recommended by the W, P
rganisation,] or if live mosquitoes are found on board. ' Orld Healr
(3) Any other aircraft shall be regarded as healthy.
4 n1 1
10. (1) Where an aircraft, having started from, or during the cours
\, ? * . . A . . h
oyage ahghled in, a yellow, fever infected area, 1s on its way to India thc ke
referred to in sub-rule (1) of Rule 3 shall also state— ¢ Teport
(a) the date of departure of the aircraft from the yellow fever infected
area;

5
240 A\JRCRAFT (PUBLIC HEALTH) RULES, 1954
the

Ing or

and
(b) whether the aircraft has been disinsected immediately before or sin
Snce

leaving the yellow fever infected area and if so, the place at which
the authority by which it was disinsected. i
. (2) Where an aircraft has on board any persons coming from a yellow fever
infected area, the report referred to in sub-rule (1) of Rule 3 shall also state the
number of such persons, the dates of their respective departure from such area, and
the dates on which each of such persons has been vaccinated against yellow fever.
11. No person shall bring into India an aircraft which has started from, or
a yellow fever infected area unless it has been

disinsected immediately before departure from that airport under the control of
the Health authority of that airport in accordance with the procedure prescribed in

Schedule VI to these rules '[or with any procedure recommended by the World
Health Organisation].

12. Any aircraft which, having started from or alighted in an airport situated
in a yellow fever infected area, attempts to enter India, without having been
disinsected immediately before departure from that airport under the control of
the Health authority of the airport in accordance with the procedure prescribed in
Schedule VI to these rules, 12[or with any procedure recommended by the World

Health Organisation,] may be refused entry.
13. (1) On the arrival of an aircraft infected with yellow fever or suspected of

yellow fever infection—
(i) the aircraft and cargo S

(i) all infected persons shal
the Health Officer may consider necessary,

alighted in, an airport situated in

hall be disinsected,
I be disembarked and isolated for such period as

0.2741, dated 3-9-1966.
1475, dated 31-5-1960.
0. 2741, dated 3-9-1966.
ated 3-9-1966.

9, Subs.byS.
10. Ins. by S.O.
11. AddedbyS.
12. Added by S.O. 2741,d
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(it all persons on board shall be
disembarkation or under such arrangements 1« either before
Health Officer to reduce 0 a minimum the ri%l:; :f:ﬂ]ay be .madc by the

(iv) any pas'senger or rpember of the crew wh.o diq‘elgliad ()f mfcc.tion,;md
possession Ofa,vahd certificate of vaccinatiop al s arks and s not i
be 1solated until his certificate be sainst yellow fever shall

comes valid or ung
) 1
more than nine days reckoned from the |

infection has elapsed, whichever occur

provided that persons on an international vo
ellow fever receptive area at which the means

_ 241
edically CXamined

S first:

Explanation .——.(1) Yellow fever receptive area means an area in which yellow
fever does not exist but where conditions would permit its development if
introduced.

(2) The ai'rcraft shall cease to be regarded as infected or suspected when the
measures requlrc?d by the Health Officer in accordance with sub-rule (1) of this rule
have been effectively carried out, and it shall thereupon be given free pratique.

14. (1) On the arrival of a healthy aircraft coming from a yellow fever infected
area—

(i) the aircraft and cargo may be disinsected:

Provided that, when the aircraft on its voyage over the yellow fever Y
infected areas has landed only at a sanitary airport which is not itself {'é\’
a yellow fever infected area, the aircraft may not be disinsected unless
a person, other than a person in possession of valid certificate of
vaccination against yellow fever, from the surrounding yellow fever
infected areas has boarded the aircraft and the aircraft reached India
within a period during which such a person is likely to spead yellow
fever infection.

(ii) all persons on board shall be medically examined either before
disembarkation or under such arrangements as may be made by the
Health Officer to reduce to a minimum the risk of spread of infection;
and : :

(iif) any passenger or member of the crew who has come in tran.su through
any airport situated in a yellow fever infected area and who is unable to
produce a valid certificate of vaccination against yellovy fever shall be
isolated until his certificate becomes valid, or until a pel.”lod of not more
than nine days reackoned from the date of the last possible exposure to
infection has elapsed, whichever occurs first: ' .
Provided that, if the airport situated in the yellgw fever mfected area1 l}i
a sanitary airport equipped with a direct transit area and if Eihe 'Hea ;
Officer is satisfied that passenger Of member of the crew during the
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period of his entire stay in the airport remained within such pg
o ' as
or member of the crew from isolation. *enger
(2) On the arrival of a healthy aircraft which, although not coming f
SaE ) , rom ;
ycll(?w fever infected area, has on board a person who has come from such ap 4
. : : . : ‘ ar
and is unable to produce a valid certificate of vaccination against yellow fever ”C]a
e

aircraft and cargo may be disinsected.

(3) Any person who has come from a yellow fever infected area and is unable
p'roduc§ a valid certificate of vaccination against yellow fever shall be isolated y ['0
his certificate becomes valid, or until a period of not more than nine days reckom]l
from the date of last possible exposure to infection has elapsed, whichever occTJCd
first. A person who boards an aircraft in a sanitary airport, which itself is notrS
yellmiv fever infected area, shall be treated as a person who has come from a‘ye]lo\;l
fever infected area unless he is able to prove to the satisfaction of the Health Officer

that he has not come from such an area.
Explanation.—(1) Sanitary airport referred to in the proviso to clauses (i) and
(@i of sub-ru.]e (1) and in sub-rule (3) means an airport which is equipped in
accprdance with the provisions of Paragraph 2 of Article 19 and Paragraph 3 of
/}mcle 20 of International Sanitary Regulations and which may be approved from
time to time by the Central Government for this purpose.
(2) A person shall be regraded as coming from a yellow fever infected area
un!es; the Health Officer is satisfied, by reference to the Personal Declaration of
Origin and health, that he has not been in such an area within nine days of arrival

in India.
15. All isolation prescribed by sub-rul
and (3) of Rule 14 shall be carried out in suc

mosquitoes to the persons under isolation.
B. PLAGUE

16. (1) An aircraft shall be regarded as infected with plague—

plague on board, or
f human plague on board and subsequent to the
prescribed in Rule 17 have not

e (1) of Rule 13 and by sub-rules (1)
h manner as to preclude the access of

(/) if it has a case of human

(i) if there has been a case O
occurrence of that case all the measures

been taken, or
(iii) if a plague infected rodent is found on board.
from a plague infected area or having on board a person
reraft shall be regarded as healthy if on medical

satisfied that conditions specified in sub-rule (1)

(2) Even when coming
coming from such an area, an al
examination, the Health Officer is

of this rule do not exist.
1 aircraft, infected with plague—

17. (1) On the arrival of a
(i) the aircraft and all persons on board shall be medically examined by the
Health Officer,
d shall be disembarked and isolated for such

(i) all infected persons on boar
period as the Health Officer may consider necessary;
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i uspects On board may be disinfected angd, if necess:
surveillance for a period of not more lhan’ , cssary, placed under
Jate or arrival; six days reckoned from the

v the Health Officer may disinsect and, if neceggar disi
(a) any baggage of any infecteq person or s h e
(b) any other article such as used bedg suspect; and
the aircraft, which is considered to
) if a rodent which has died of pla
aircraft shall be deratted,

ing or linen, and any part of
be contaminated;

’ gue i§ found on board the aircraft. the
; unloading shall b e i e L |
(vi) any g Shall be carried out under the control of the Health Officer

who shall take all measures which in hj

ich in his opinion are n
' . . ecessary to prevent
tht; }nfft:i}t:on O;f the staff .engaged on this work and may, for g,le pll)lrp()SC
subjec i stah to surveillance for a period not exceeding six days frorr;
the time they have ceased to work at the unloading of the aircraft

(2) An airccraft shall cease? to be regarded as infected when the measures
equired b){ the Hea?th Officer in accordance with sub-rule (1) of this rule have
peen effectively carried out. The aircraft shall thereupon be given free pratique

18. A healthy aircraft shall be given free pratique but, if it has come from a
plague infected area, the Health Officer may place under surveillance any suspect
who disembarks, for a period of not more than six days reckoned from the date or;
which the aircraft left the plague infected area.

19. In exceptional circumstances of an epidemiological nature, when the
Health Officer suspects the presence of rodents on board, he may derat the aircraft.

C. CHOLERA

20. (1) An aircraft shall be regarded as infected with cholera if it has a case
of cholera on board.

(2) An aircraft shall be regarded as suspected of cholera infection if a case of
cholera has occurred on board during the voyage but the case has previously been
disembarked.

(3) Even when coming from a cholera infected area or having on board a person
coming from a cholera infected area, an aircraft shall be regarded as healthy, if
on medical examination, the Health Officer is satisfied that no case of cholera has
occurred on board during the voyage.

21. (1) On the arrival of an aircraft infected with cholera,—

(i) the aircraft and all persons on board shall be medically examined by the

Health Officer; . _
(i) all infected persons shall be disembarked and isolated for such period as

the Health Officer may consider necessary; o -
(iii) other persons, who Jisembark, may be placed under isolation for aperio
of not more than five days reckoned from the dat.e of dlsembafkat}on
provided that any person who produces 2 valid c-ertlﬁcate of v'accmapodn-
against cholera may be placed only under surveillance for a like period;
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(iv) the Health Officer may disinfect—
(a) any baggage of any infected person or suspect, and
(b) any other article such as used bedding, or linep, , d
the aircraft, which is considered to be conla:njna,cg MY pary
(v) if, in the opinion of the Health Officer, any water Carr{cd |
is contaminated, he shall cause it to be emptied out afte, " N boarg
disinfected and to be replaced, after disinfection of the copg,; ha been
supply of wholesome drinking water: ainers, by ,
(vi) the Health Officer may require human dejecta, waste water, wyg
and any matter which is considered to be contaminated be di‘: Matte;
before they are discharged from the aircraft or unloaded; o
(vii) (a) the Health Officer may prohibit the unloading of, or may remoy
any fish, shell fish, fruit or vegetables to be consumed uncookeg‘e’
beverages, unless such food or beverages are in sealed containers ang }?
has no reason to believe that they are contaminated: ;
Provided that if any such food or beverage forms part of the cargo iy ,
freight compartment of the aircraft only the Health Officer for the airpoy
at which such food or beverage is to be unloaded may exercise the power

fecteg

to remove it:
Provided further that any such food or beverage shall be removed by the

Health Officer if the Commander of the aircraft so desires;
(b) if any such food or beverage is removed, arrangements shall be made
by the Health Officer for its safe disposal;

(viii) any unloading shall be carried out under the control of the Health Officer,
who shall take all measures which, in his opinion, are necessary to
prevent the infection of the staff engaged on this work and may, for that
purpose, subject the staff to surveillance for a period not exceeding five
days from the time they ceased to work at the unloading of the aircraft.

(2) An aircraft shall cease to be regarded as infected when the measures
required by the Health Officer in accordance with sub-rule () of this rule have been
effectively carried out. The aircraft shall thereupon be given free pratique.

22. (A) On the arrival of an aircraft suspected of cholera infection—

(1) The aircraft and all persons on board shall be medically examined by the

Health Officer; and
(2) any person who disembark

(i) ina cholera infected area may,—
(a) if heis in possession of a valid certificate of vaccination against

cholera, be placed under surveillance for a period not exceeding
five days reckoned from the time of the last exposure to infection:
(b) ifheisnot in possession of such a certificate, be placed in isolation

for a like period.

s and who within five days of arrival has been
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25
,r assenger or * the cre -
R . an other ps g member of the crew who disembarks may be

(if)

laced under Surchlancc for a period not exceeding five days reckoned
(rom the date of arrival.

(3)“” ars ~ady tak
W _and not already taken, may be taken at the discretion of the Health Officer.
RE (B) A aircraft shall cease to be regarded as suspected when the measures
sired py the Hea!th Officer in -accordancc with sub-rule (A) of this rule have
reeq effectively carried out. The aircraft shall thereupon be given free pratique.

en ) 5 i
23.0n anlYal, a healthy aircraft shall be given free pratique but, if it has come
from 8 cholera 1pfected area, th'e measures specified in clause (vii) of sub-rule (1)
of Rule 21 and 1n §ub-clause (i) of clause (2) of sub-rule (A) of Rule 22 may be
e discretion of the Health Officer.

aken at (0
D. SMALLPOX
24. (1) An aircraft shall be regarded as infected with smallpox—

(i) if ithasacase of smallpox on board, or
(ii) if acase of smallpox has occurred on board during the voyage.

(2) Any other aircraft shall be regarded as healthy even though there may
he suspects on board, but any suspect on disembarking may be subjected to the

measures provided for in Rule 25.
25. (1) On the arrival of an aircraft infected with smallpox—
(i) the aircraft and all persons on board shall be medically examined by the

Health Officer;

(i) all infected persons shall be disembarked and isolated for such period as
the Health Officer may consider necessary;

(iii) other persons who disembark and who in the opinion of the Health
Officer are not sufficiently protected by vaccination or by a previous

attack of smallpox—

(a) if they are willing to be vaccinated, or in the case of minors if their
guardians or those in charge of them consent to their vaccination,
may be subjected to vaccination free of charge, and also to
isolation or surveillance for a period not exceeding fourteen days
reckoned from the time of the last exposure to infection; and

(b) if they are not willing to be vaccinated, or in the case of minors if
their guardians or those in charge of them do not consent to their
vaccination, shall be subjected to isolation or surveillance for the

aforesaid period;
(iv) the Health Officer shall disinfect—
(a) any baggage of any infected person; and
(b) any other baggage or article such as used bedding or linen, and
any part of the aircraft, which is considered to be contaminated.

(2) An aircraft shall continue to be regarded as infected until every infected
person has been removed and until the measures required by the Health Officer

y of the measures specified in clauses (vi) to (vii) of sub-rule (1) of
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in accordance with sub-rule (1) of this rule have been effectively carried oy The
arreraft shall thercupon be given free pratigue.

26. On arrival, a healthy aircraft, even when it has come from g smallpox
infected area, shall be given free pratique but the measures specified in clayge (1)
of sub-rule (1) of the Rule 25 shall be taken and the measures specified in clause
(it7) of that sub-rule may be taken by the Health Officer.

27. (1) The Health Officer may require any person on an international Voyage
who does not show sufficient evidence or protection by a previous attack })f
smallpox to possess, on arrival, a certificate of vaccination against smallpox. Any
such person who cannot produce such a certificate may be vaccinated; if he refuses
to be vaccinated, he may be placed under serveillance for not more than fourteep,
days, reckoned from the date of his departure from the last territory visited before
arrival,

(2) A person on an international voyage who during a period of fourteen days
before his arrival, has visited a smallpox infected area and who in the opinion of
the Health Officer, is not sufficiently protected by vaccination or by a previous
attack of smallpox may be required to be vaccinated or may be placed under
suveillance, or may be vaccinated and then placed under surveillance; if he refuses
to be vaccinated, he may be isolated. The period of surveillance or isolation shall
not be more than fourteen days, reckoned from the date of his departure from the

infected area.

Explanation—For the purposes of clause (iif) of sub-rule (1) of Rule 5 and
sub-rule (2) of Rule 27 a valid certificate of vaccination against smallpox shall be
considered as evidence of sufficient protection.

E. TYPHUS AND RELAPSING FEVER

28. On the arrival of an aircraft having on board a person who is suffering from

or is believed to be infected with typhus or relapsing fever—
(1) the aircraft and all persons on board shall be medically examined by the

Health Officer:;
(2) all infected persons shall be disembarked and isolated for such period as

the Health Officer may consider necessary, and disinsected,;

(3) any suspect may be disinsected; and

(4) the accommodation occupied by the infected person and by any suspect,
together with the clothes they are wearing, the baggage and any
other article which in the opinion of the Health Officer is likely to

spread typhus or relapsing fever, may be disinsected and, if necessary,

disinfected.

29. A person on an international voyage, who has left a typhus infected area
within the previous fourteen days or a relapsing fever infected area within previous
eight days, may, if the Health Officer considers it necessary, be disinsected and put
under surveillance for a period of not more than fourteen days in the case of typhus
and not more than eight days in the case of relapsing fever, reckoned from the date
of disinsecting. The clothes which such person is wearing, his baggage and any
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disease on board and
measures prescribed in

(i1)

(2) An aircraft shall bf: regarded as suspected of infectj
isease oth'cr 1han.qugrantmablc disease if it has on h:? €dc!mn from an infectious
the incubation !)cnod in respect of such infectious discairc han)' person who within
acase of that disease or has been otherwise exposed .to infccz::n:c;:o]mn tcr()mtt;d o
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31, On the arrival of an aircraft infected with an infectious disease other than

quaraminablc disease—
1) the aircraft and all persons on board shall be medically examined by the

Health Officer;
(2) any infected person—
(1) who, ngt being a direct transit passenger, disembarks. or
(i) who being a direct transit passenger, leaves the airport otherwise
than in the manner prescribed in Rule 38, may be isolated for such

d as the Health Officer may consider necessary:
sed to infection may, if they disembark,

r a period not exceeding the incubation
posed. such

perio

(3) persons who have been expo
be placed under surveillance fo
period of the infectious disease to which they have been ex
period being reckoned from the time of the last exposure to infection:

(4) any parts of the aircraft and any goods or personal effects on board
which, in the opinion of the Health Officer, arc contaminated may be

disinfected.
32. On the arrival of an aircraft suspected of infection from an iniectious
disease—
sub-rule (1) of Rule 3] shall be taken: and
of Rule 31 not already

es specified in

fied in sub-rules (3)
at the discretion of
onstituting a grave d
tious disease other th
{ an airport from disch

and (4)
Je Health Officer.
anger o public health,
an quuruminable
arging Of

(1) the measur

(2) the measures speci
taken may be taken

33. Except in case of an emergency €0!

an aircraft shall not, on account of an infec
diseases, be prevented by the Health Officer O
loading cargo or stores, OF taking on fuel or water.
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PART 1111
AIRCRAFT DEPARTING

General
34. The provisions of this Part shall apply to all aircraft leaving Indig
n an

international voyage.

14135. All persons proposing to embark upon an aircraft leaving any airpy;
the Andaman and Nicobar Islands or Lakshadweep Islands for any airpory Oonn n
mainland or vice versa shall be medically examined by the Health Officer but th[he
are not required to be in possession of valid certificates of vaccinatiop, 3gainesg

cholera and smallpox.]
36. (1) '5[The Health Officer shall, when brought to his notice,] prohibit ¢,
e

embarkation on any aircraft of—
(a) any person showing symptoms of any quarantinable disease, and
(b) any person whom the Health Officer considers likely to transmi;
infection because of his close contact with a person showing symptops

of a quarantinable disease:

Provided that nothing in this sub-rule shall apply when a person suffering
from a quarantinable disease is to be transported in an aircraft specially adapted

or allocated for the purpose:

Provided further that a person on an international voyage who on arrival is
placed under surveillance may be allowed to continue his voyage in which case the
Health Officer shall record this fact in the Aircraft General Declaration.

(2) The Health Officer shall take all practicable measures to prevent the
introduction on board an aircraft of possible agents of infection or vectors of a

quarantinable disease.

37. Subject to the special provisions relating to yellow fever prescribed in Part
II of these rules. passengers and crew from a healthy aircraft who are in transit
through India and who remain in the direct transit area of an airport or, if the airport
is not yet provided with such an area, who submit to the measures for segregation
prescribed by the Health Officer in order to prevent the spread of disease, shall
not be subjected to any sanitary measure other than medical examination, if such
persons are obliged to leave the airport at which they disembark solely in order to
continue their voyage from another airport in the vicinity of the first airport, no
such measure shall be applied to them if the transfer is made under the control of

the Health Officer concerned.

38. Where there is an epidemic of pulmonary plague in an airport every suspect
shall, before departure on an international voyage, be placed in isolation for a
period of six days reckoned from the date of the last exposure to infection.

13. Subs. by S.0. 3417, dated 10-9-1979.
14. Subs. by S.0. 3126, dated 20-12-1960.
15. Subs. by S.0. 3126, dated 20-12-1960.
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R when typhus or relapsing fever exists in an airport, a person on an

na'tiona] voyage whom t'h? Health Officer considers is liable to spread typhus
sing fever, shall be disinsected. The clothes which such person is wearin ‘
e, and any other article likely to spread typhus or relapsing fever shzﬁi

d and if necessary, disinfected.

int€f
prel?

. baggd
be Jisinsecte |
16(39-A Every alrcrz%ft leaving a local area where transmission of malaria or
Squito-bome disease is occurring, or where insecticide resistant mosquito
f disease are present, shall be disinsected under the control of the Health
ar as possible to the time of its departure but in sufficient time to avoid
h departure.]

Special Rules relating to Pilgrim Aircraft

40. No person shall‘ be permitted by the Health Officer to embark on an aircraft
with a view 10 procfeed.mg by air to the Hedjaz unless such person produces valid
certificates of vaccination against cholera and smallpox.

PART IV

SPECIAL PROVISIONS RELATING TO THE CARRIAGE
OF DEAD BODIES AND CREMATED REMAINS

41. No person shall bring into India any dead-body or human remains of
persons who may have died of yellow fever, plague, anthrax, glanders or such other
diseases as may be notified by the Central Government for this purpose:

Provided that nothing in this rule shall apply to properly cremated ashes of
dead bodies or human remains.

42. The dead body human remains of a person who may have died of a disease
other than those specified in Rule 41 may be brought into India subject to the
provisions of Rules 43 to 47.

43. The consignee as well as the air transport service shall give to the Health
Officer of the airport of arrival advance intimation of at least 48 hours, of the
importation of the dead body or human remains or ashes of cremated bodies:

Provided that nothing in this rule or in Rules 44 to 47 shall apply to the dead
body of a person who dies during fight before arrival of the aircraft in India. The
Commander of the aircraft shall send, if the aircraft is equipped with wireless, a
radio report to the Health Officer of the airport, where he proposes to land in India,
regarding the occurrence and, if possible, cause of death. On landing of the aircraft
no passenger or member of the crew shall disembark until appropriate sanitary
measures have been taken by the Health Officer of the airport.

44. Applications to bring dead bodies or human remains or ashes of cremated
bodies to India shall be made to the Indian Diplomatic Representatives in countries
where such representatives are functioning or where there is no such representative,
to the Health Officer of the airport at which the dead body is to be landed.

other mo
officer 38 1€
Jelaying Su¢

16. Ins. by S.0. 2735, dated 28-8-1965.
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y remains have been properly crematey the

45. (1) If the dead body or humal .
ket having an outer packing
)

cremated ashes shall be plilt‘t‘d in an urn or Cas
suttable matenal.

(2) In the case of uncremated remains, the following procedure shal]

adopted:—

(@) A corpse which has not been burried should be closed in a shell of zinc

or other equally suitable metal with all joints so soldered as to seal them
hermetically and prevent the escape of noxious gases or fluids. The she]]
should be enclosed in a stoutly built teak or other hardwood coffin an(
the coffin should be enclosed in a zinc or tin-lined wooden packing case

filled with sawdust impregnated with carbolic powder.

(b) Where a coffin has been exhumed and proves on examination to be
intact. sound and free from offensive odour, it should be enclosed in a
hermetically sealed zinc or tin lined wooden packing case filled with
sawdust impregnated with carbolic powder.

(¢) Where a coffin has been exhumed and is not intact, sound and free
from odour, its contents should be dealt with in accordance with the

requirements of clause (@) above.

46. A certificate issued by a responsible Municipal or Governmental Authority
ackage containing the dead body, or human remains

of the country from where the p
e case may be is imported and endorsed by the

or ashes of cremated bodies, as th
Indian Diplomatic Representatives, if any, in that country shall accompany the

package. The certificate shall give the full name of the deceased, his age at the time
of death and the place, date and cause of death and shall indicate that the package
conforms to and has been sealed in accordance with the specifications prescribed

in Rule 45.
47. The package containing the dead body or human remains or ashes of

cremated bodies shall not be opened during its transit and shall be in a sound sealed
condition at the time of arrival. It shall not be removed from the precincts of the
airport until the Health Officer has permitted in writing its removal. After the Health
Officer has accorded this permission, the consignee shall remove and dispose of
the package in accordance with the general or special instructions which may be
issued by the local authorities, Governmental and/or Municipal in this behalf.

17[48. For the transmission of dead body or human remains and ashes of cremated
any place outside India, the prior written permission of the
the country of destination as also of the District Magistrate
sioner or the Chief Presidency Magistrate or the Coroner
n the death took place, shall be obtained. The requirements

laid down by the country of destination with regard to the import of dead bodies,
human remains or ashes or cremated bodies into its territory shall be complied with
by the consignor. In case no such conditions have been prescribed, the provisions

bodies from India to
competent authority of
or the Deputy Commis
within whose jurisdictio

17. As amended by Notification No. F. 34-1/64-1H, dated 7-11-1969.
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) PART V
MISCELLANEOUS

z0.The sanitary measures permitted by these rules are the maximum mea
sures

’Fplicﬂble to international traffic.
i~
51, Sanitary measure and health formalities shall be initiated forthwith

Nmpleted without delay, and applied without discrimination.
52. Any sanitary measures other than medical examination, which has been

3pp1ied to an aircraft at a previous airport shall not be repeated unless—

(a) after the departure of the aircraft from the airport where the measures
were applied. an incident of epidemiological significance calling for a
further application of any such measure has occurred either in that airport
or on board the aircraft; or

(b) the Health Officer has reason to believe that the individual measure so

applied was not substantially effective.

53, The Commander of an aircraft coming from a place outside India and
Proceeding to a place outside India may, if he so desires, notify the Health Officer
of the airport in India where the aircraft first arrives, that he does not wish to submit
10 any of the provisions, except the special provisions relating to yellow fever,

prescribed in Part I of these rules; and the aircraft shall thereupon be at liberty to
bmission, provided that it shall not during its

for the purpose of taking on fuel, water

AN -
g =

continue its voyage, without such su
voyage land anywhere else in India except
and stores in quarantine.

54. The Health Officer shall when so requested issue free of charge to the
Commander of an aircraft a certificate specifying the measures applied to the
aircraft, the parts thereof treated, the methods employed and reasons why the
measures have been applied. This information shall, on request, be entered in the

Aircraft General Declaration.

55. The Health Officer shall, when so requested, issue free of charge—
pecifying the date of his arrival or departure

him and his baggage;
d the carrier, or their respective agents,

s applied to any goods.

(@) to any traveller a certificate s

and the measures applied to

(b) to the consignor, the consignee, an

a certificate specifying the measure

~ 56. Where any person is required under these rules to be disembarked and
1solated for any period, the Health Officer may remove or cause to be remove.d,
that person to a hospital or other place approved by the Health Officer and detain
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him therein for that period. Persons who are under isolation for 3 dise
ASe

than yellow fever may, however, in exceptional circumstances at the (jj. )
) . & 4 i ‘rc .
the Health Officer, be allowed to continue their voyage before the CXpir fion
Yof g
I¢

isolation period.

57. (1) Whenever surveillance is required or permitted by these ryjeg iSOl
shall not be substituted for surveillance unless the Health Officer of u‘]é (,’!iltmn
where the suspect arrives or any other health authority to whom he i ,Cqu‘."rp""
report during the period of surveillance considers the risk of transmisgj,, "l
infection by the suspect to be exceptionally serious. " Of the

(2) Apart from the provisions relating to quarantinable disease in p
of these Rules, the Health Officer may place under surveillance any SUSpcz? Il
an international voyage arriving from an infected area. Such surveillapce mon
be continued until the end of the appropriate period of incubation specifjeq J
Rule 2(15). i

58. A person under surveillance shall not be isolated and shall be permitte
move about freely. The Health Officer may require such a person to report to himo
if necessary at specified intervals during the period of surveillance. The Healt};
Officer may also subject such a person to medical investigation and make ap
enquiries which are necessary for ascertaining his state of health. Rectal swabbiny
shall not be done, but a person showing symptoms indicative of cholera may bi
required to submit to stool examination.

59, When the person under surveillance departs for another place, he shall
inform the Health Officer who shall immediately inform the health authority for
the place to which the person is proceeding. On arrival the person shall report to
the health authority who may apply the measures provided for in Rule 58.

60. Every person shall comply with all directions lawfully given and all
conditions lawfully imposed by the Health Officer in pursuance of these Rules and
shall give that Officer all reasonable facilities for the discharge of any duty imposed

on him by these rules.
61. The Health Officer may, whenever he considers it desirable, refuse entry

into the airport to any person, other than a person proceeding on an international
voyage, Or remove or cause to be removed from the premises of the airport any
person who, in his opinion, is likely to spread any quarantinable or other infectious

disease.
62. (1) Disinfection, disinfecting, deratting and other sanitary operations shall

be so carried out as—
(a) not to cause undue discomfort to any person or injury to his health;

(b) not to produce any deleterious effect on the structure of an aircraft or on

its operating equipment;
(c) to avoid all risk of fire.
(2) In carrying out such operations on goods, baggage and other articles, every

precaution shall be taken to avoid any damage.
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to

olerd 00dS, othcr'than live animals, in transit without transhipment sh;
c ? ected to any sanitary measures or detained at any airport shall not be

provisions relating

g4, Except 1n the casc of an infected person or suspect baggage may b
’ ay e

ted or disinsected only in the case of a person carrying infective materia

disiﬂfec . .
{ vectors of a quarantinable disease.

or ins€C _
¢5. (1) Mail, newspapers, books and other printed matter shall not be subject
(0 any sanitary measure. stibi

2) Postal parcels may be subjected to sanitary measures only if they contain—

(a) any of the foods referred to in sub-rule (7) of Rule 21 of these rules
which the Health Officer has reason to believe comes from a cholera
infected area; or

(b) linf?n, wearing ?pparel, or bedding which has been used or soiled and to
which the provisions of Parts II and III of these rules are applicable.

66. No sanitary document other than those provided for in these rules, shall be
required by the Health Officer.

67. (1) No charge shall be made by the Health Officer of an airport for—

(a) any medical examination provided for in these rules or any
supplementary examination, bacteriological or otherwise which may be
required to ascertain the state of health of the person examined;

(b) any vaccination of a person on arrival and any certificate thereof.

(2) Charges for applying the measures provided for in these rules, other than
the measures referred to in sub-rule (1) of this rule, shall conform with the tariff for
such charges as may be fixed from time to time by the Central Government. These
charges shall be rendered and they shall be levied without distinction as to the

nationality domicile or residence of the person concerned or as to the nationality,

flag registry or ownership of the aircraft. In particular there shall be no distinction
s and aircraft.

made between national and foreign person | |
(3) The tariff, and any amendment thereto, shall be published in the Official

Gazette at least ten days in advance of the levy thereunder.
fails to pay any charges due

4 ember of crew refuses or : ‘
i e o hat may be taken against him,

from him then, without prejudice to any proceedings t . :
such charges shall be recoverable from the owner of the aircraft on which such

person or member of the crew arrives.

68. The Commander of an aircraft shal
airport, take such precautions as the Health Officer may Sp

rodents gaining access to the aircraft.

1 during the stay of the aircraft in an
ecify in order to prevent

TSN\

R N
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69. A vaccination document issued by the Armed Forces 1o ap AClive 1y

; ST B S—— 1 mhe

of the Armed Forces shall be accepted in lieu of an international Certificate e

TN the

form shown in Schedules TH, IV or V if—
(@) it embodies medical information substantially the same ;¢ that requi
‘ Ulre(

by such form; and
() it contains a statement in English or in French recording he Nature ;n4
: ang

date of the vaccination and to the effect that it is issued in accordan,
with Article 99 of the International Sanitary Regulations, e
PART VI
OFFENCES AND PENALTIES
70. No person shall throw or let fall from any aircraft any matter capable of
producing an outbreak of a quarantinable or an infectious or any other epidemic

disease.

71. Whoever contravenes any provision of these rules, or disobeys, or fails I
comply with, any order given in pursuance of these rules shall be punishable with
imprisonment for a term not exceeding three months or with fine which may extend

to one thousand rupees or with both.

"¥[SCHEDULE I

PERSONAL DECLARATION OF ORIGIN AND HEALTH
(See Rule 6)
(For passengers on aircraft)
Port of arrival

1. Name in full.
2. Permanent (Home) Address.
3. Precise address to which immediately proceeding.

4. Please state where you spent the nine days prior to arrival.

Last day Name of the countries including transit places

2 days ago
3 days ago
4 days ago
5 days ago
6 days ago
7 days ago
8 days ago

9 days ago
I declare that the information given above is correct to the best of my knowledge and belief.
STENAULE soina s ae s s sammsns wepmsa

18. Subs. by S.0. 2735, dated 28-8-1965.
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(SCHEDULE II
DECLARATION OF HEALTH
(See Rule 6)
board known to be sufferi i

persons o1 suffering from illness other than air s
Ccidents’ as well as those cases of illness disembarked during the ﬂiitg';ua” e neemiticisies of
a © casen OF 1Hless isembarked cuning the flight .........oonn...........

Any other condition on board which may lead to the spread of d;

s 1seases

........................
s ”

et
s

Details of_ eac: dlsl;nsectmg or sanitary treatment (place, date, time, method) during the flich
isi ing has been i : . 8 ! ¢ thght.
if n0 disinsecting en carried out during the flight give details of most recent ;iSinscctgino

...........................
.........................
.................
..............

5GD. if required.
Crew member concerned]
SCHEDULE III
INTERNATIONAL CERTIFICATE OF VACCINATION
OR RE-VACCINATION AGAINST YELLOW FEVER
[See Rules 2(20) and 14]
This is to certify that...........oooeiiiiinniens Date of birth ........cccoevivvenennnn SeXusssisavnes
whose signature follows..............cooeeeee has on the date indicated been vaccinated or
revaccinated against yellow fever.
Date Signature and Professional Origin and batch Official stamp of

status of vaccinator No. of vaccine vaccinating centre

2 Note.—This certificate is valid only if the vaccine used has been approved by the World Health
Organization and if the vaccinating centre has been designated by the health administration for the
territory in which the centre is situated.

The validity of this certificate shall extend
date of vaccination or, in the event of a revaccination withi

of that revaccination.

for a period of 10 years, beginning ten days after the
n such period of 10 years from the date

or failure to complete any part of it, may render

Any amendment of this certificate, or erasure,

it invalid.]

SCHEDULE 1V
INTERNATIONAL CERTIFICATE OF VACCINATION
OR REVACCINATION AGAINST CHOLERA
[See Rules 2(20), 21 and 22]
Date of birth ....cooeereevreaaenaee SeX..oviarien

This is to certify that.......eoemeesememreesss

19. Subs. by S.0. 2710, dated 3-11-1961.
20. Subs. by S.O. 2735, dated 28-8-1965.

AN
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whose signature follOWS.........ccovevrveee has on the date indicated been vaceinaed or
revaccinated against cholera.
Date Signature and Professional status of vaccinator Approved stamp
1 1 ?
2
3 3 4
4
5 5 6
6
i 7 8
8

The validity of this certificate shall extend for a period of six months, beginning six days after
the first injection of the vaccine or in the event of a revaccination within such period of six months,

on the date of that revaccination.
2‘[* * *]
The approved stamp mentioned above must be in a form prescribed by the health administration

of the territory in which the vaccination is performed.
Any amendment of this certificate, or erasure, or failure to complete any part of it, may render

it invalid.
*[SCHEDULE V
INTERNATIONAL CERTIFICATE OF VACCINATION |
OR REVACCINATION AGAINST SMALLPOX i
[See Rules 2(20) and 27]
This is to certify that................cc.ccoeeeees Date oF Birtl s s snssmuossmisnve L — whose ;
signature follows...................... has on the date indicated been vaccinated or revaccinated against ‘i

smallpox with a freeze dried or liquid vaccine certified to fulfil the recommended requirements of the

World Health Organisation. ‘Ji
Date Show by ‘X’ whether Signature and Origin and Approved ﬁ
professional status batch No. stamp fi
of vaccinator of vaccine ‘§
(@)1  Primary vaccination a by %j
performed i
(b) 1  Read as Successful
Unsuccessful

2 Revaccination 2 3

3 Revaccination

21. Omirzed by S.R.0. 2284, dated 5-7-1957.
22. Subs. by S.0. 2735, dated 28-8-1965 (w.e.f. 1-1-1967).
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1y of this certificate shall extend for a period of three years beginni
Dy ln

NOTI'] ity
yall imary vaccinati i
.essful primary Vv ation or, in the event of a revaccinati
4 SUCC accination, on the (;
) ate of that

oved stamp mentioned above must be in a form prescribed by the health adminj
¢ inistr

@ ap . e ti
The ™™ in which the vaccination is performed. aton

ment of this certificate, or erasure, or failure to complete any part of it
C r . m

end
y am ay render

d. . : :
e./ThiS revised Schedule V will come into force on Ist January, 1967.]

SCHEDULE VI

pROCEDURE FOR DISINSECTISATION OF AIRCRAFT
[See Rule 9(2)]
The interior of the airFraft (inclusive of all places likely to harbour mosquitoes, such as cockpits,
feight compartments, cabins) shall be sprayed with a pyrethrums—DDT aerosol containing not less

0.4 per cent pyrethrums and 3 per cent DDT, Bl * ] at a rate of not less than *[8 to 10
Se,coﬂds] per 1000 cubic feet o.f free air space; the stopcock in the case of an aerosol dispense other
an the Westinghouse type be?ng kept open not less than half a turn during the operation and in the
wCstinghousc type the cap being removed completely. All openings into the aircraft shall be kept

ﬁghtly closed during the spraying and for a period of not less than 25[ﬁve minutes] thereafter.

NOTIFICATIONS UNDER THE AIRCRAFT (PUBLIC HEALTH) RULES, 1954
MINISTRY OF HEALTH
NOTIFICATIONS

No. 16-1/54 P.H. (D.I 743-1.H./55, dated the 17th October, 1955.—In exercise of the powers
conferred by clauses (11) and (15)(b) of Rule 2 of the Indian Aircraft (Public Health) Rules, 1954, the
Central Government hereby declares the diseases mentioned below to be infectious diseases, and the
period of incubation in respect of these diseases shall be as indicated against each, namely:—

Infectious disease Period of incubation

Chickenpox 14 days
Cerebrospinal meningitis 10 days
Diphtheria 7 days

5 days

Influenzal Pneumonia

No. F. 16-1/54-PH. (D. 743-1.H./55), dated 17th October, 1955.—In exercise of the powers
conferred by sub-rule (2) of Rule 9 of the Indian Aircraft (Public Health) Rules, 1954, the Central

Government hereby approves certificate of disinsection issued by the following authorities:—

1. Ministry of Health of the United Kingdom;
United States Public Health Services;

The Government of Netherlands;

The Government of the Anglo-Egyptian Sudan;
The Government of Pakistan;

MY D 19

23, Omirtted by S.0. 3126, dated 20-12-1960.
24, Subs. by S.R.O. 2084, dated 5-7-1957.
25. Subs. by S.R.O. 2084, dated 5-7-1957.
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6. The Government of Egypt;
The Government of Norway;

8. The Government of Switzerland;

9. Official Representatives of the French Public Health Services;
10. The Imperial Ethiopian Government Ministry of Public Health;
I'l. The Government of Sweden:

12, The Government of Ceylon;

13. The Government of Isracl:

14, The Government of Belgium;

15. The Government of Denmark:

16.  The Government of laly;

17. The Government of Aden;

18. The Government of Federal Republic of Germany.

No. F.16-1/59-1.H., dated 29th April 1960.—In exercise of the powers conferred by Rule 4 of the
Indian Aircraft (Public Health) Rules, 1954 and in supersession of the Government of India, Ministry
of Health Notification No. 205 F. 16-2/56-1.H., dated the 6th April, 1956, the Central Government
hereby directs that an aircraft on entering India from any place outside India shall land only at Bombay
Airport (Santacruz) or Calcutta Airport (Dum Dum):

Provided that nothing contained in this notification shall apply to—

(i) an aircraft operating between Ceylon and India via Tiruchirapalli or Madras Airport;
(if) an aircraft operating between Afghanistan and India via Amritsar;
(iii) an aircraft operating between Singapore and India via Madras Airport;

(fv) an aircraft operating between Nepal and India;
(v) an aircraft which has obtained health clearance at Karachi Airport;
(vi) an aircraft permitted under special conditions to make Delhi Airport (Palam) as first

airport of landing in India.

No. F. 16-4/60-1.H., dated 30th March, 1961.—In exercise of the powers conferred by
sub-rule (2) of Rule 67 of the Indian Aircraft (Public Health) Rules, 1954, and sub-rule (2) of Rule 89
of the Indian Port Health Rules, 1955, the Central Government hereby fixes the following tariff for
charges for transport of a passenger or a member of a crew disembarking from an aircraft or ship
infected with Yellow Fever or suspected of Yellow Fever infection, from the airport or the port area,
as the case may be to the Yellow Fever Isolation Hospital, namely:—

(i) Re 0.70 per mile if government transport is used; and
(if) actual expenditure if public conveyance is used.
The levy according to the tariff shall be made from the eleventh day from the date of the

publication of this notification in the Gazette.

No. F. 29-10/64-IHF., dated 7th April 1965.—In pursuance of sub-rule (2) of Rule 67 of the
Indian Aircraft (Public Health) Rules, 1954, and of sub-rule (2) of Rule 89 of the Indian Port Health
Rules, 1955 and in supersession of the notification of the Government of India in the Ministry of Health
No. F 16-3/59-IH, dated the 5th February, 1960 and No. F. 15-5/60-IH, dated the 23rd August, 1960,
the Central Government hereby notifies that the charges to be levied on account of services inclusive
of food rendered in respect of a passenger or a member of the crew detained in quarantine in Yellow
Fever Isolation Hospital at an airport/seaport in India during the period of his detention shall be as
specified in the Schedule hereto annexed. No extra charge shall, however, be levied for any medical
treatment or drugs that the quarantined person may be given during the period of his detention.

e e e e N T R R O TS ARG R TR T ey S
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i i notification shall become effective ten days after its publication in g1 Official Gazet
g azette,

THE SCHEDULE
2 RS 12 per head for childrefx upto 3 years, and Rs 25
24 hours from the actual time of quarantine:
provided that if on the day of discharge the sta
shall be Rs 3 per head for children up to 3 years
of that date for every four hours or part thereof.
(®) In cases where air—COnditionin arrangements have been provided, additional charges of
Rs 8 per head, per day, counting 24 hours, from the actual time of quarantine: |
Provided thatif on the day of discharge the stay does not exceed 12 hours, sucl; additional
charge shall be Rs 2 per head in respect of that date for every four hours or part thereof.

per head for others,

( per day counting

y does not exceed 12 hours, the charge
and Rs 7 per head for others, in respect

No.F. 19-2/66-1.H., dated Sth August, 1966.—In exercise of the powers conferred by clause (6)
Rule 2 of the Indian Port Health Rules, 1955 and clause (9) of Rule 2 of the Indian Aircraft (Public
of 1) Rules, 1954 and in supersession of the notification of the Government of India in the Ministry
. alth No. F. 14-3/61- LH., dated the 26th June, 1961, the Central Government hereby declares the
?fliifing countries as areas infected with yellow-fever, namely:—
0

AFRICA

Angola, Bechuanaland, Burundi, Central African Republic, Chad, Congo (Brazzaville),
ocratic Republic of Congo, Dahomey, Ethiopia, Gabon Gambia, Ghana, Guinea, Ivory Coast,
Dern | Republic of Cameroons, Kenya, Liberia, Mali, Mallawai, Mauritania, Niger, Nigeria,
Fedt’,l'iiucse f} uinea, Rwanda, Soa Tome and Principe, Senegal, Sierra Leone, Somali Republic, Spanish
}(;?Jrit:fa Sudan (South of 15 N), Tanzania, Togo, Uganda, Upper Volta, Zambia.
’ AMERICA

Brazil, British Honduras, Guiana, Colombia, Costa Rica, Ecuador, French Guiana,

Boliva; Panama, Panama Canal, Peru, Surinam, Trinidad and Tobago,

Guatemala, Hounduras, Nicaragua,
Venezuela.



